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THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): Sir, T
beg to move for leave to introduce a Bill
to authorise payment and appropriation of
certain sums from and out of the Consoli-
dated Pund of India for the services of the
ﬂnand;iywlma-n for the purposes of

MR. SPRAKER : The question is :

“That leave be granted to introduce
a Bill to authorise payment and appro-
priation of certain suma from and out
of the Consclidated Fund of India for
the services of the financial year 1978-79
for the purposes of Rallways.”

The motion was adopled.

PROF, MADHU DANDAVATE : Si, I
introducet the Billt

1 beg to moved @

“That the Bill to authorise payment
and appropriation of eertain sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1978-79 for the purposes of Railways,
be taken into consideration.

MR. SPEAKER : The questionis :

“That the Bill 1o authorisc payment
and appropriation of certain sums from

and out of the Consolidated Fund of °

India for the services of the financial
year 1978-79 for the purposes of Railway.
be taken into consideration.”

The mtion wi adopled.

MR. SPEAKER : We shall now take
up clause-by-clause consideration.

PHALGUNA 2, 1890 (SAKA)

Suppl. DG. o4
(Rlys), 1977-18

The question is;

‘“That clauses 2, 3 and the Schedule
stand part of the Bill."”

Tha motion was adopéed,

Clauses 2, 3 and the Schedule toere added b the
Bil.

Clause 1, the Bnacting Formula and the Title
were added to the Bill.

PROF. MADHU DANDAVATE: I
beg to move:

“That the Bill be pased.”
MR. SPEAKER : The question is :
“That the Bl be pased.

The mtion was a lipted.

17° a8 hrs,

SUPPLEMENTARY DEMANDSYL FOR
GRANTY (RAILW \YS), 1977-78.

MR. SPEAKER : We will now take up
Supp! y Demands for Grants (Rail-

ways) for 1977-78.

Motion moved:

“That the respective Supplementary
sums not exceeding the amounts shown
in the Third column of the Order Paper
be granted to the President out of the
Consolidated Fund of India to defray
the charges that will come in course of
payment during the year ending the gist
day of March, 1978, in respect of the
following demands entered in the second
column thereol:— \

Damands Nos. g9,12,13,16,18,19 and 21.”
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e THE MINISTER OF RAILWAYS
No.of Name of Demand  Grant PROF. MADHU DANDAVATE: I
o ame submitted beghto move for leave .’3 introduce ‘tio Bill 3
t mt a l‘ﬂﬂﬂl n
o sectain Sather surms from andout of the
House Gmaoldnhnd?\mdnﬂndufnr them
of the financial year 1977-78 for the pur-
poscs of Railways.
' 2 3 MR. SPEAKER : The question is:

9 Working Expenses—Mis-
cellaneous Expenses. .  5.10,28,000
12 Dividend to General Re-

venues and Contribution '
for Grants to States in

lieu o, Passenger Fare Tax  1,74,54,000

13 Open Line Works (Re-
venue). . ”

. I 1,29,00,000
16 Pensinery Charges—Pen-
sion Fund . 7,92,18,000
18 Appropriation to Dmlnp-
ment Fund « 152,732,000
19 Appropriation” tn "Revenue
Reserve Fund . 49,20,3%5,000
a1 Appropriation to Accident
Compensation, Safety and
Passenger Amenities
Fund . . . i 6g,27,000

MR. SPEAKER I shall now put the
Supplementary Demands for Grants Raul-
\::p to the vote for House. The question

“That the respective Supplementarv
sums not excerding the nmounu shm\m
in the Third column of the Order Paper
be granted to the President out of the
Consolidated Fund of India to defray
the charges that will come in cours:
of payment during the year ending the g1st
day of March, 1998, in respect of the
following demands entered in the second
column thereof :—

D-mands *Nos. 9, 12, 13,16, 18, 19
and 21.”

¥ The motion was adopted

“The leave b* granted to introduce a
a Bill to authorise pavment and aj
priation of certain further sums
and out of the Comsolidated Fund of
India for the servires of the financial year
1977-78 for the purposes of Railways.™

The motion was adopted.

PROF. MADHU DANDAVATE: 1
introducef the

1 beg to move.t

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1977-7H for the purposes of
Railways, be taken into consideration.”

MR.SPEAKER: The question is:

“That the Bill toautharse payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1977-78 for the purposes of
Railways, he taken into consideration™,

The mation toas ao'ppl.d

MR. SPEAKER: We shall now take
up the clause by clause consideration. The
question is:

“That Clauses 2, 3 and the Schedule
stand part of the Bill".
The motion was adopled.

™ Clausst 2, 3 and the Schedule were added to
the Bull.

Clause 1, lhEMdﬁ!zFammh and the Title
w ere added to the

PROF. MADHU DANDAVATE: 1
beg to move:

““That th Billb: pass-d."

*Publishel in Gazette of Indi,l_'ﬂmrdnl.ry,z,l'lrt II, Section 2, dated 20-3-78.
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